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Shri Hari Vishnu Kamath (Ho-
shangabad): On a point of clarifica-
tion. Has our Ambassador in Baghdad
been in touch with the Government,
from hour to hour, and has the new
Government expressed regret for this
accidental damage to our Embassy
and the residence of the Ambassador?

Shri Jawaharlal Nehru: Our Am-
bassador is—I cannot definitely say
whom he hag seen—in touch with the
Government all the time. The
damage caused to our Embassy is so
slight that it is not proper for us to
make a fuss about it.

Shri Hem Barua (Gauhati): On a
point of information, Our Ambassador
was at the Chancery Building when
this accidenlal firing took place. May
we know if he is all right?—I am
concerned about him because he was
a Member here and is a friend bof
ours,

Mr. Speaker: order. Shri

Jashvant Mehta.

Shri Jashvant Mchta (Bhavanagar):
Muav I know whether Government has
information whether this firing was
by the Mational Guards or by the
Army side?

Order,

Shri Jawaharlal Nehrn: When fight-
ing takes place, it is between two
parties, and both fire at ecach other.

Shri P. R, Chakraverti (Dhanbad):
What form of compensation is expect-
ed to be realised from them?

Mr. Speaker: Papers to be laid.

12.05 hrs.
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Adjournment
examining them, and then you would
take the House into confidence. I do
not know what has happened.

Mr. Spreaker: Which particular
motion does he refer to? 1 wil] ask
the office to inform him just now.

Shri Ranga: The adjournment
motion in regard to drought condi-
tions in Rajasthan and Gujarat.

Mr, Speaker: The other motion has
been agreed o here, and there would
be a general debate about the prices
and the food situation with particular
reference to prices and sugar. All
these drought areas can also be cover-
ed by that. We have fixed two days
simply on that account that all these
matters might be {aken up during that
debate. It wag decided in the Busi-
ness Advisory Committee that all
these things would be taken together,
When time has been fixed for discus-
sion on a particular subject, no ad-
journment motion or other notice can
be taken up in anticipation.

Shrimati Renu Chakravartty (Bar-
rackpore): The discussion was speci-
fically to discuss the question of the
prices and sugar,

Mr. Speaker: With special reference
to prices and sugar.

Shri Ranga: But there are drought
conditiong in Rajasthan and Gujarat.
Thousands of cattle are dying and we
are geiting reports, and we would
like to have a separate occasion for
discussion,

Mr. Spcaker: Let us have the dis-
cussion and then see if there is need.

sit=met (feare) @ e W@,
sw §q A & fax o &
Tz & fo wox 2 €, 59 & A=<
fad =maw WX TR Y A@ OATET
YT T W R SR
q=T AR F FA AT qET AT OFA
FY faar g 9 99 A § AT W AN
A wEEd A gEw ¥ T AT W
& 1 7g W a7 S AW WA AT



1139 Re. Motions NOVEMBER 22, 1963 Papers laid on the 1140

for Adjournment

EEL
forar @ 99 ¥ W= AL AT | A9
SITT & AT WA AT KT Heww Aifeq
wE qF 39 F WY Od mEaEe X
A FET GTRTC F THRE FY AM AT
WX T a3 ¥ T T A 6
#r 2, 39 #1 fax @ 1 ag wga gOAT
TEATR I A AT R g | W& 1%
Ta WY AT W@ | gy waEwdr &7
g 2, (AT TW A BT A 9T
Geoie A F Agd I TWH Y,
&9 9T g9 & AT aAT A1ad |

wea WElew: 1 T AT T
§ ag T A eaed A1 AL FAT
g oA ¥ e g g fF oS
foadm @z W 5@« &7 feag g
YfF aT Fooded W Iw F fag wn
qRT | 39 F A8 AR A% A e
Ry ar s afmaia ¥
T HATEAT HETL FEAT | HIC Tg

st amt o wafegt &1 oA g,
TR T @414 &, FT g WY F9 F AT
AT |

eyt W W7 ST, S ¥
WA FEAT | gH THTH FAVEH I1
Cull

st amTEt c Ag @ 3% g, qee

Mr. Speaker: Order, urder. There

ought to be an end to it.
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PAPERS LAID ON THE TABLE

Tie TEa (AMENDMENT) RULES AND
Rerorts oF TARIFF COMMISSION EIC,

The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table—

(i) a copy each of the following
papers: —

(1) The Tea (Amendment) Rules,
1963 published in Notification
No. G.S.R. 1636 dated the
12th October, 1963, under sub-
section (3) of section 49 of
the Tea Act, 1853. [Placed
in Library. See No. LT-1882/
63].

(2) The Jute (Licensing and Con-
trol) Second Amendment
Order, 1963 published in Noti-
fication No. S.0. 2879 dated
the 12th October, 1963, under
sub-section (8) of section B
of the Essential Commodities
Act, 1955. [Placed in Library.
See No. LT-1883/63).

(3) The Standards of Weights an&
Measures (Amendment) Rul»s,
1963 published in Notification
No. S.0. 2962 dated the 19th



